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The Héﬂ,bl@ Mf? Justice M.S.Deshpande, Vice-Chairman,

The Hsn‘bla Mx.‘ M.R. Ko’hatkar, Member{A).
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

80MBAY BENCH,
CAMP AT NAGPUR.
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Original Application No.1219/94. /

N.M,Tabhans. «s+ Applicant. -
V/s.

Union of India élﬂrs. .+« Respondents,

Coram: Hon'ble Shri Justice N.S.Deéhpande,Uice-Chairman;
Hon'ble Shri M.R.Kolhatkar, Member(A).
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Applicant by 5hri P.C,Marpakwar.
Respondents by Shri #.G.Bhangde.
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{Per Shri M,S.Deshpande, Vice-Chairman) Ct. 6.3.7995, -

Shri M.G,Bhangde, counsel for the Respondents
requests for time to file reply. Shri P.C.Marpakwar,

> counsel for the applicant states that the order of

hgfﬂ/// S“SP?%%@?f,?is been challenged by filing an appeal {

___ﬂTT—ﬂdt.422:%¢1499%§and the appeal has not yet been decided.
=15l95 ki :
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We direct the respondents to decide the
appeal within one month from the date of receipt of -
a copy of this order. Ezgprty to the applicant to
raise é%;'challenges raised by the present applicatio%'

" should he feel aggqrieved by the order passed at the
appellate stage. The 0A is disposed of with the

above direction., There will bhe no order as to costs.
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